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Bill No. 24 of 2007

THE NATIONAL INSTITUTE OF PHARMACEUTICAL EDUCATION
AND RESEARCH (AMENDMENT) BILL, 2007

A

BIEL

Surther In amend e Nothosal Tistitute of Pharmacentical Education
wrnd Nesecreh Aot 1998

BE it engcted by Parkasnient in the Filty -eighth Year of the Reprbike of Tndia as BoBows.—

1. (73 Tins Act may be calied the Nasjonal institoee of #harmaceutical Education and  Shoat itk

Hesearsh (Amendimont) Ao, 2007 uod
T CORMEnCen L
{2} ¥ shall be deemed 40 hsve come into force an the Z5th day of January, 2007,
PR - 2. [a the Mations| Instiate of Poyvaceutical Fducation and Research Act, 1998 amendment

¢hereinafer refirzed (o as the principal Act), in section 3. {or clauss {¢), the following clause  of setfon 1
shall b substinned, namely——

(g} “Instinte™ smeans @ Nationad lostisute of Pharmaceutical Education and
Research established under suh-section {1 or sub-section {24} of section 4;°.
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3 I the prineipal A, i section 4,-—
(£} abler susbesection (2 the following sub-section shall be ipserted, samekh—-

{2 The Cenlral Ceiver nmest iy, by notification in the § ol {azene,
estanlish similar Institutes in different pares of the country. ™

(i) inosubesecoon (3),—
{A) for clawse {u, = following clause shall e swhstitured, namely:
{41 the Secretary, Technival Edecation, Governaten( of the State
within which the Instituie is siluated, ex gfficio;™;
(B} wfter clause (7). the following clause shall be inserted, namely:—
“{fa) & represeatative of the Pharmacy Coancil of India;™.

4. [o the principal Act, afier section 4. the foflowing section shall b loscrred, namely:- -

“dA AN Institeie, with (he prisr appzoval o7 the Ceatral Covernzaent, may, by
notification in the OMeizi Guorette, sctahlish 00# or shivre contres in 1% rent Jocations
within its jurisdiction. .

5.41) The Natunal Instiwe of Pharntacentical Lducation snd Research { Amendment)
Ordevance, 2087 is herchy tepealed.

(2 Notwithstanding the repeal of the Nattonal Institele of Phamaceestics! Education
and Research {(Anrendmentt Ordinance, 2007, anything dotie or any action taken under the
principal Acl, s wmended by he said Ordinance, shali be decmed to have been done prisken
under the caresponding pravisions of the principal Act, as amended by this Act.
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STATEMENT OF ORIEC TS AND REASONS

The RKational Institete of Pharmaceotical Fducation and Research +Act, 1998 deatks
exclusively with the National [nstitute of Phanmaceutical Education and Research (NIPER),
Muhali, Punjab. This is the only Institute ofits Rind in the coumry.

2. There is lot of demand from Pharmaceutical Industry as well as from other Slates 10
set up more NIPER-like Institutes 1 mect the shortage of highiy skilled manpower in
pharmaceuricals industry in the countey. The Special Commitlee constinaed by Ministry of
Human Resource Developmend in ils repott submitted in 1927 had recommended serting up
of more NIPER-like Institites in one or fwe decades in various regions of the counfry,
Mational Manulacluring Contpetilivencss Council bas also recommended soiting up of
additional Natiopal Institutes of Pharmacentical Education and Research in other paris of the
country, The Wocking Sraup on Drugs and Pharmacewticals szt up by Planning Conumission
for the 1 1th Five Year Plan bas made recormmendation tor setting op of at least five Nufomal
lustitwles of Pharmaceutical Rducation and Research inothe 10h Five Year Plan. Standing
Curnmittee of Pagliament on Department of Chemicals urd Petrochernicals has aiso
recomimended setting ap of more such nsiilates i the courtry.

3. Considering the need to provide highly skilled munpower for indusiry and rescarch
and develnpnent activily in pharmaceuticals sector, Govemmen proposes o setup additional
Mational lnstitutes of Pharmaceutical Educarion and Research i the country.

4. inarder to undertake preparatony work for starting courses in the proposed institutes
lrom the cotning academic session (July, 2007) the Narional Institute of Pharmaceutical
Educarion and Raszarch (Amendment) Ordinance, 2007 {2 ol 2007) was promulgated on the
Zouh January, JU0T.

5_ This Bill sevks to replace the said Ordinance.

Wi Dk RAMVILAS PASWAN,
The 1500 Februars, THT,



FINAMCTAL MEMORANDUM

['he Ratiotral insetuee of Pharma.cutice] Fduction and Researeh { Amendment) Bifl
2007 seeks to amend the Navional listitute of Pharmaceutical Ldocadinn and Researdt AL
1958 in order o empower the Ceitral Government (o setup maore NIPER-like Lstitutes or its
Centres inothet parss ofthe country. AL presens, the Government proposes ko set up additional
Institres in the counlry. Clauses 3 and 4 of the Bill would entail expenditure fros the
Consolids.d Fund of Indiw 1t Js estienated that Rs. 200 cooves may be required for setling up
one National Tnstiunte of Pharmaceusical Education and Research.



MERMOCRANTIUM REGARDING ORLRGATED LLSISEATH N

The Matwoal Instilute of Phamnacgpiost FBdueotion and fesesrch &ol, YRS excivsb.cly
deals with the selifng up of Nationat knstitute of Pharmaceutical Bducation and Research,
patiali, Purtjab, The Act docs ot provide Far setling s of simiiar Institiges or its Cetitees in

ather sams of the eountry by e Cenrval Cigvernment,

2. Considering the reguiremunt of highly skilled manpower for indusiry and rézearch
and development activity in phammaccuiicals sector, Guvernmuat proposes to setup additiona
Mational Institutes of Pharmaceutical Fducation and Rescarch in the countiy,

3. In order to meet the reguitament of raimed man-poswer, Fesearch and develapment
and technical cducstion and needs of indusiey and the Swles, clagses 3 gnd 4 of the il
empower the Central (Government to »et up additional Natiosal Institutes of Pharmaceutical
Education and Kessarch or iis Centris in other pacts of the country by notification (o the
Official Qazette. The cdelegation of legiskative power is afnormal characier.



ANNEXLUIRE

LXTRACTS FROn T13E MaTion al. Ensarru e oF PHARMACE!TICAL
Eiuiarim ann ResearcaAcT, 1998

(13 or [998)

. Fl * " .o
edinitions 3. In this Act, unless the context otherwise requires,—
L] * » L4 [ ]
CHAPTER I

T INSTITLTE

Fstabhishment 4. {h * * » * *
ol Institnic ; . . . .
{3} The Instilute shall consist of the Board of Goveruors having fhe following persons,

Tanly—
* * * * L]
(of} thee Secretary, Technical Fducation, Gevernment of Pumish, Chandigarh, ex
affiein;
L] * * * -
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further to amend the National Ingtitute of Pharmaceutical Education and
Hesesrch 4, 1998,

(Skei Ram ¥ilaz Paywar Minigter of Chemicale ond Fartifisers and Miinter of Stralj

MGG~ Sl A 05 -Hr—23.02 2007,



